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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE TWENTIETH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

INCOME TAX TRIBUNALAPPEAL NO: 287 OF 2010

AppealfiledUndersection260.4ofthelncomeTaxAct,l96lagainstthe

order dated 13.02.2008 passed in LT.A.No. 754tHydl06 for Assessment year 2000-

0lonthefileofthelncomeTaxAppellateTribundl,HyderabadBench.A,'
Hyderabad, preferred against the Order dated 15.06.2006 passed in Appeal No

370/DC-3(l yClT(A)-lV/2005-06 on the file of the commissioner of lncome Tax

(Appeals) _ lV, Hyderabad for Assessment Year 2000-01 , preferred against the

Assessment order dated 28.11 .2005 passed in GIR No. AAECS1920O/sH-16 on

the file of the Deputy Commissioner of lncome Tax Circle, 3(1), Hyderabad'

Between:

TheCommissioneroflncomeTax-lll,lTTowers,A'CGuards,MasabTank'
Hyderabad

...APPellant

AND

M/s.ShreeNidhiSecurePrintPvtLtd.,D-23,D-3l,Shapurnagar,Phase-l'lDA'
Jeedimetla, HYderabad -55

...ResPondent

counsel for the Appellant : Mr. J.V. Prasad senior standing counsel for
lncome Tax DePartment

Counsel for the Respondent : Sri Y Chandrasekhar

The Court delivered the following:



THE HON 'BLE THE CHIEF JUSTIC E ALOK ARADHE

AND

THE HON'BLE SRI JUSTIcE J.SREENTVAS RAO

INCOME TAX TRIBUNAL APPEAL No.287 of 2OlO

JUDGMENT : (Per ttrc Hon'ble the Chief Justice Atok Araclhe)

Mr. J.V.Pras.d, learned Senior Standing Counsel for Income Tax

Department for the appellant.

2. Learnt:cl Senior standing counsel for the appellant seeks

leave of this court to withdraw the appeal in the right oi the circurar

No'o9/2024, dated 17.09.2024, with the liberty to reviv. the same in

case the subject matter of the appea-l falls in any of re exceptions

provided in the Circul ar No .5 / 2024 dated lS.O3 .2024 .

3. Accordingly, the appeal is dismissed as withdrar.vn in terms

of the libertv as pr ayed for.

Miscellaleous applications pending, if any, shall stald closed.

However, there shirll be no order as to costs.
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chandrasekhar. Advocate topucl



HIGH COURT

DATED:.20112t2024

JUDGMENT

lTTA.No.287 of 20'10

APPEAL DISMISSED AS WITHDRAWN
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